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The question was proposed,

THE VICE-CHAIERMAN (SHRI
BISHAMBHAR NATH PANDE): Is
there any other speaker? So the con-
sideration of the Motion is postponed.
Now we ghall take up Half-an-Hoar
Discussion.

5 p.M,

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF ANSWER
GIVEN ON 1ST DECEMBER, 1980 TO
STARRED QUESTION 186 REGARD-
ING COST AUDIT REPORTS

SHRI KALYAN ROY (West Ben-
gal): Sir, we are ilaking up one of
the most important issues after a long
time. The country is plagued by high
prices, scarcity of commodities, under-
utilisation of capacites and high pro-
fitability. (As a matter of fact, the
socic-economic structure today is on
the verge of disintegration because of
the super-profits of a few companies.
This discussion arises out of Starred
Question No. 186 on the 1st Decem-~
ber, 1980 when the Minister stated, in
relation to cost audit done by the
Ministry of Company Affairs:—

“Modalities of the precise manner
in which some part of the informa-
tion contained in the cost audit re-
ports can be made available public-
ly are under discussion.”

He stated: —

“...information  which may act
prejudicially against any company’s
interest is not made public.”

Then he stated:—
“It is hoped to arrive at a can-

clusion on the issue in the near
future’,

dw
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Sir, I think the Minister ag well as
the Minister who was replying origi-
nally during the Janala regime was
neither honest nor fair nor took the
country into confidence which he
might have done in order to put up
a joint united battle for utilisation of
capacities for a joint united effort to
reduce profits and to make commodi-

ties available to the ordinary man’

at a cheap price.

The whole question of cost audit by
the Ministry of Company Affairs arose
_after the famougs Mundhra affair
which revealed fantastic gimension of
fraud, dishonesty, financial scandals
and high profitability in the corporate
sector. The Bill was taken up on
24th December, 1964 in this very House
by Mr. Bhagat, and I have to quote
one or two paragraphs. Mr. Bhagat,
pilating the Bill, stated:—

“Honourable Members are aware
that some years back Government
had appointed a Commission known
ag the Vivian Bose Inquiry Com-
migsion to inquire into the affairg of
certain companies. The recommen-
dations ang observationg o the said
Commission were further examined

a Committee known as the
Daphtary-Shastri Committea con-
sisting of egninent jurists with a
view to suggesting to the Govern-
ment the necessity of further amen-
ding' the provisions of the Companies
Act.

‘While incorporating these sugges-
tions in the Amendment Bill, we
have also availed of the opportunity
to include certain other provisions
in order to make the Companies Act
more effective in dealing with cases
of dishonesty and fraud in the cor-
porate sector, -

A lot of criticism has been made
from time to time about the auditors
and effectiveness of company audit.
‘We have made certain proposals in
the Bill which might make it possi-
ble to know more about the effi-
ciency of the company. The object of
the amendment ig ioc make efficiency
audit possible in respect of cases
where cost audit ig conEfdered
necessary by the Government. The

Vivian Bose Commission has pointed
out that the investing public has
lost heavily by contributing to the
capital of the companies which
indulged in dubious transactions naot
open to normal audit. Clause 22(b)
is intended to enable the Govern-
ment to issue suitable instructions
to statutory auditors of companies.
Clause 24 would enable Government
to issue necessary directions for
conducting cost audit of companies
engaged in production, processing,
manufacturing or mining activities.
The clause is designed to finding out
the cost of production so that it will
be possible for the companies vis-a-
vis the investors to know the correct
result of the working of their com-
panies.”

Then finally he stated also: “I may
mention that there is no intention to
refer to any technical secret in the
audit report or to disclose any infor-
mation which might impair the com-
petitiveness of the companies”. Then
he stated—I quote from the debale
on the 24th December, 1964—"....as
proposed in the Bill are designeg to
promote greater efficiency of the
corporate organisations and to ensure
disclosure of more information about
their activities to the shareholders,
creditors, general public and the Gov-
ernment, It has often been criticised
that such provisions will restrain the
freedom of the people in using the
company method of running the busi-
ness. It is a matter of individual
judgment; but I am sure hon. Mem-
bers will agree that the history of
liberty is the history of Mmitation of
power, not the increase of it. Hence,
it is desirable that freedom should be
restrained, subject to good behaviour
and particularly more so when such
behaviour has an important role to
play in shaping the economy of the
country.”

This is how cost audit came in.
This question, Sir, was raised again
and again. As early as on the 12th of
December, 1977, in reply to Q. No.
1040, what was stated by the then
Minister of Company Affairs I quote:
“Analysis of cost audit Reportg cover-
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ing 324 Companjes over lhe last three
vears 1974-75 to 1976-77 relating to
the 17 classes of companies subjected
to cost audit revealed (i)' Under-
utilisation of capacity to the extert
of 50% or more in respect of 68 com-
panies in 1974-75, 114 jn 1975-76 and
82 in 1976-77. (ijy High profitability
in terms of gross return on capital
employed in excess of 40% and above
was observed in respect of 18 compa-
nies in 1974-75, 38 companies in 1975-
76 and 30 companies in 1976-77.’
When the question wag again put to
him, he said, he could not give the
names because it would affect the
competitiveness of the units. The
quéestion was again taken up on the
28th November, 1977. Then he gave
a little more information. The then
Minister, Mr. Shant; Bhushan, stated
six things. I would mention two.
One, under utilisation of capacity in
some cases and impact thereof on
costs Two, high profitabiliy in some
cages. The question was again taken
up on the 2ist August, 1978, Then
we got a little more information.
Then the then Minister, Mr. Shanti
Bhushan, stateq again that it may
impair the competitivenesg of some
of the companies, but. nevertheless,
he stated as to how many classes of
companies were subjected to audit and
what did they reveal. What he stated
wag that 17 industrics and unils were
audited for two things: under-
utilisation of capacit§ and high profit.
ability. And you will be surprised
to know that the industries and the
units which were audited were:
vement; cycles; rubber tyres and
tubes: caustic soda; air conditioners
refrigerators; automotive batteries;
electric lamps: electric fans; electric
motors; motor  vehicles; tractor:
aluminium; vanaspathi; bulk drugs;
sugar and infant milk foods. And
these are the things which are used
by the working classes, ordinary
clerks, men who earn less than
Rs. 500 a month. What about sugar,
infant milk food, cement for construc-
tion, caustic soda which ig used by
more than 2 million dhobis? And in

these very indusfries there are units
which show under-utilisation, as the
Minister admits, and also they show

high profitability. There is under-
utilisation and massive unemploy-
menl. But they do not care to utilise

the installed capacity because if they
can have high profitability by under-
utilisation, they say, “Why should we
utilise the full capacify? If we utilise
the full capacity, there will be lower-
ing of the profitability. So, let there
be under-utilisation. If there is any
trouble, we will force the Govern-
ment to import” So, the relation
between the under-utilisation and the
high profitability is clearly revealed
in thig reply.

Then came the question of the 17th
August, 1978, and there the trouble
started. The question was replied
by Mr. Fernandes. He also tried tfo

take shelter behind the so-called
obsolete, discarded, baseless excuse,
behind the competitiveness. That led

to a walk-out by the entire Opposi-
tion including the Congress(I), the
CPI(M) and everybody else. As a
matter of fact, Sir, the House should
know that the debate was originally
demanded on the 22nd of August, 1978
by no less a person than the Cabinet
Minister of Parliamentary Affairs
today, Mr. Bhishmp Narain  Singh.
He said that that refusal to disclose
even the names of the companies
which were earning high profits was
a stab on the back of the people. He
demanded a discussion.

We are not demanding any technical
things, technical information. We
are asking, “Which are the companies
which, under this grim, serious econo-
mic crisis, are making super profits,
high profits and deliberately under-
ulilising the capacity.” You do not
believe in their audit. That is why
the Company Affairs Ministry has set
up this audit business. They are
going on taking the trouble. They
go from company to company for that,
This is the information which has not
been revealed. All they tell wus is
that the report has been given to the
Ministry of Tndustry. What do ¥ care
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if it is given to the Ministry of Indus-
try or the Ministry of Finance? The
bureaucracy is the same. You have
more faith in the bureauciais about
whose conduct, about whose behavi-
our, about whom, how they behave,
how they make money, how the CBI
is investigating into the affairs of a
large number of bureaucrats, we
know very well. Bureaucrals™ can
know. They can suppress the whole
offence. They can come to a secret
understanding with these companies
to hush up their affairs. But Parlia-
ment will not be allowed to know!
'‘Are we memberg of the Chambers of
Commerce and Industry. Are we
memberg of the FICCI?

Information can be denieg defini-
tely, Mr. Shiv Shankar, if it is not in
the public interest. But information
cannot be denied to protect the 75
monopolists who are making super
profits today, who are producing soda,
medical food, medical drugs, infant
milk, cement, paper. Anything youw
touch is in the hands of the monopo-
lists who are getting concessions from
you, getting soft loans from you, get-
ting credit from the public financial
institufiong on the ground that they
are not making profit. And you are
forced to import. On the other hand,
your own reports say that company
after company is making super pro-
fits and under-utilising its capacity.
Is it not a shame? Is it not a scandal
that Parliament js there to protect
the interests of th, people making
super profits. Have you come to this?
They might say, “The whole Parlia-
ment is an extension of the Associat-
ed Chamber of Commerce or Parlia-
ment is nothing but a subsidiary body
of the FICCL” What are you facing
today? Ig it not scandalous? If it
is not in the public interest, do not
reveal it.

Today, Sir, you have seen that when
Mr, Narasimha Rao, the Minister of
Foreign Affairs, said that it was not
in the public interest to discuss about
Bangla Desh, we did not even ask the
second question, What is happening
in Pakistan, the atomic explosion, the

1451 RS—9.

armg purchases, definitely are not jn
the public interest to be revealed. It
is not that the Government should
reveal everything. No. But here
you are plagued, we are plagued
with these things. The ordinary man
is not able to buy a kilo of sugar
even once a month. The ordinary
man js not able to build a one-storey
house. The building of quarters in
the mining area has been stopped
because cement ig not available.
Students are not ablg to study because
paper is not available. Yet, these
very units are making super profits,
according to you, and you deny Par-
liament the information that these
are the units which are making super
profits. I do not ask you for informa-
tion of a technical nature, what type
of papers Titagur Paper Mills are
producing or how the Birla rayon is
different from the Mafatlal rayon. I
am only asking you whether these
units are making super profits and if
so, which are fhe units. And Mr.
Bhagat, while piloting the Bill, said
that the ordinary people, the inves-
tors, the workers and others must
know what is happening. But you
are misinterpreting the whole thing
in a way to protect the interests of
the businegs magnates who are hold-
ing the country to ransom,

Sir, we waited patiently. Very
patiently we waited. And the ques-
tions were repeated again and again.
On the 22nd March, 1979, the Minis-
ter of Industry and later also of Com-
pany Affairs gtated:

“However, in deference to the
wish of the Members of the
House...... ”»

There was a walk-out by all the
parties excepting the ruling party.

“However, in deference to the
wish of the Members during the
debate on a similar Starred Ques-
tion No. 665 answered on the 17th
August, 1978, the question of con-
fidential nature of cost audit reports
is being examined and a decision
on the extent to which the contents
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of the cost audit reports could be
revealeq is likely to be taken
shortly.”

That was on the 22nd March, 1979.
Sir, we should not be blamed for
impatience or for being in a hurry.
We asked questions again and again.
On the 16th June, 1980, the question
was answered as follows:

“It is wunder inter-departmental
consultation. A decision will be
taken ghortly.”

Again on the 23rd June, 1980, the
same reply was given. On the 1ll1th
August, 1980, Mr. Shiv Shankar rep-
lied:

“It is under inter-departmental
consultation at a very high level.”

Again, Sir, on December 1, the same
reply was given. I do mnot blame
Mr. Shiv Shankar. 1 would only
plead with him: what ig the impres-
sion that we get? What is the
impression that it is in collusion with
must get? Ang what sort of conclu-
sion T am forced to come to, which I
might not like? Will not this be the
impression that it is in collusion with
them that they are refusing even to
disclose this information? What will
be the conclusion? Sir, I know you
were one of those who walked out
that day. I am only pleading with
Mr, Shiv Shankar that he iz giving
ammunition to those multi-nationals
and their agencies to attack us. On
the one hand, they are making super
profits and under-utilising capacity
and, on the other, they will utilise
your goodness to suppress these facts.
I do not want to know anything of
a technical nature, The country is
not interested in knowing anything of
a technical nature. The country is
interested to know that the Company
Affairs Department will see that what
happened in the Mundhra case will
not be repeated again. Thai is why
Mr. Bhagat said that cost audit by
Government should be done and
information should be given fo the

people. Only he said—there was no
assurance—I do not intend fo give
information of a technical nature or
about competitiveness.” Thig is how
it was twisteq by corrupt bureaucrats
to bring the economy to the brink of
disaster, in collusion with the employ-
ers, in collusion with the 75 mono-
poly houses and the multi-nationals.
They deny us the information. But
they can have it. Secretary of the
Ministry of Industry can have it;
Secretary of the Ministry of Com-
pany Affairs can have it, but not
Members of Parliament. We have to
answer the questiong of the ordinary
people who stand from morning till
evening for one litre of petrol,. for
one kilo of sugar. We will have to
answer them, these Secretaries do not
have to answer them. They can have
dinners at the Calcutta Club or the
Bengal Club or in one of the clubs of
Ashoka, eating tandoor. Everybody
knows it. Therefore, we all plead
with the Government, please give us
the information; don’t give us the
technical part of it. Only give us
what the super profit part of it is.
You say, a reasonable profit. Then,
don’t give us the information. But
you yourself said they—the Soda ash
bosses were making super profits;
you yourself said four companies are
making super profits, the Birlas, th
Tatas. They were discussed here las;
year, Their houses were raided and
it was found they had concealed
black money to the extent of Rs. 2}
crores. You have Birlas’ houses
raided, you have Dalmias houses
raided, you have Tatas’ houses raid-
ed, and cases are going on, as per the
reply given by Mr. Venkataraman
the Finance Minister. But I won’t be
allowed to know. Three hundred
Members of Rajya Sabha and six
hundred Members of Lok Sabha
would not be allowed to know the
information, the full facts, What
kind of a Parliament is this? I
thought Parliament is sovereign, that
Parliament is supreme. And you
have been saying it youkself, Parlia-
ment js supreme, Judiciary should
not create obstacles for Parliament
because we are responsible to the
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people for implementing the Direc-
tive Principles. 1 agree with you
entirely, But is this the way you
yourself function? This is what the
Minister said in his reply—I quote—
“But the House demanded gnd in view
of the demand of the Memberg of
Parliament, Government is examin-
ing the issue and it will be done
shortly.” What is the conception of
your shortness? I do not know.
What is “shortly” in your view, we
do not know. So I demand that
without disclosing—I concede to that
extent—the technical nature of the
thing, the collaboration, the forms,
etc. you should tell us, the country
demands it, justice demands it, if you
want not to be accused ag collabora-
tors of super-profiteers, give us the
information. Any further delay will
be misunderstood, any further delay
will create tension which is already
there. As I told you, the whole
socio-economic fabric will be dis-
integration. You are pot unwilling;
please come out with the information.
Don’t be protectors of unscrupulous
business magnates, their shady trans-
actions and their high profitability
and their unutilised capacity, Please
show gsome respect to the sovereignty
of Parhament which I know you
want to show. Let us have the infor-
mation. What are the units which
are making super profits and which
have unutilised capacity? Denial of
thig information will be denial of
justice, ,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHIV SsHANKAR): Sir, the Half-an-
Hour Discussion has been generated
on the basis of the notice which
refers to the prices of certain com-
modities, namely, soda ash, textiles,
cement, infant milk food, and the
basis for the high price hag been
attributed to the high profitability, on
the basis of cost audit report which
has been made available to the Minis-
try of Company Affairs. The second
ground for the debate was that the
high prices have been attributed to
the deliberate under-utilisation of the
capacities for making super profit in
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these industries. And lastly, the
ground which I do not say would be
called wholly baseless, having regard
to the history that has been narrated;
by my friend, namely, notwithstand-
ing the fac{ that the reports are in
the possession of the Department of
Company Affairs, they are sought to
be protected ang the information is
not divulged. I can assure the hon.
Member that I share his anguish and
anxiety in this regard. I did not—to
be frank—know the intensity of the
problem till he raised this issue and
T have been working out in my mind
as to how best this matier could be
solved. It is not of my intention
that this House should be deprived
of the information, which it is entifl-
ed to legitimately. I thought that
the hon. Member was fair enough in
suggesting that certain  technical
aspects which my affect the secret
technical working of the industry
need not be divulged. But what
about the olher aspects or matters
which do not fall within the arena or
ambit of the technical secrets and
other matters which affect the indus-
try itself. I am aware that my frienq
has reeled off facts and figures.
Maybe he hag been putting these
questons for quite a long time, I am
also aware that way back in March,
1979, my predecessor did adopt an
approach that this matter would be
decided shortly. I only regret that it
has taken a little more time than if is
absolutely necessary to come to some
conclusion. On a careful considera-
tion of this aspect, I do not find any
difficulty in furnishing the informa-
tion regarding those industrial con-
cerns which have undergone cost audit
with reference to the subjectg such
as the financial position of the
undertakings. I am giving an indica-
tion item by item so that the matter
could be cleared up and the records
should also be set straight. I propose
to give the information firstly on the
financial position of the undertaking
as a whole, secondly, the capacily and
the production of each item  which
has been subjected to cost audit;
thirdly the presence of high percen-
tage of slow-moving inventories, if
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thre are any, which broadly would
include stores and spares. I would
also not mind giving the abnormal
and non-recurring cost and the over-
heads and certain of the observations
and conclusions of the auditors
which would not undermine the
technical competitive aspect of the
company itself,

I thought that this broad-based
outline is absolutely necesary because
after all if the hon. Members of
Parliament would like to know the
results of cost audit with reference
to certain areas or items which
do not affect intrinsically the indus-
trial techniques there should be no
hesitation on the part of the adminis-
iration to come forth with that part

of the information. While I really
regret that quite some time has
been taken by the Government in

coming to this conclusion, it may be
that more care hag been taken that
is necessary for ghifting all the aspects
of the matter, But with regard to the
items that I have broadly given out
to this House, the Company  Affairs
Department would not shirk giving
any information whenever it is de-
manded on these aspects,

as-
and
items

Now, Sir there is yet another
pect which I' must make clear
that is with reference to the
that have been referred to in the
Half-an Hour Discussion raised by
my friend, namely, items like soda
ash, textiles, cement, infant milk
foods, etc, and the qQuestion is whe-
ther the high prices are due to high
profitability as indicated by the cost
audit reports. I do not know whe-
ther my friend would like me to go
into the minute details of those items.
But I have gone through it a little
more carefully after this question
was raised and the cost audit has
indicated, by and large, under-utili-
sation of capacity only in some of
the companies audited and not in all,
They have given the reasons for
under-utilisation. Various reasons
have been given for the various types
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of industries dealing with different
items. They feel that the reason,
with regard to infant milk food, is
the scarcity of milk due to drought
conditions. I am only saying what
the cost audit has given because, let
me assure the House, that I do not
have much experience of business at
all and, so I have assimilated what I
can from the reports and you can
say, based on bookish knowledge, and
beyond that I can not say anything
on the basis of my experience what-~
soever which I would not like to un-
necessarily assume to exist.

cement
And,

The reason in the case of
has been given as power cut,
Sir, then....

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Soda ash and paper,

SHRI SHIV SHANKAR: The next
item is textiles. Yes, textiles. With
regard to textiles, Sir, it has been
stated—in fact Sir, I must say that I
have also tried to get the information
from the different Ministries so that
I can furnish it to the House, and
have not merely relied on the cost
audit reports it has been brought to
my notice that within 3} years in
the past, there is an increase in the
wholesale price of the textiles to the
extent of 22 per cent. But this in-
crease, as compared to the overall
increase of prices of all commodities
to the extent of 35.6 per cent, is less
and this has been attributed to various
factors, namely, increase in the
wages, increase in the prices of che-
micals; dyes, stores, power tariffs, etc.
And Sir, while the profit of all com-
panies as a percentage of the total net
assets, as per the analysis of the Re-
serve Bank of India, comes {o 11 per
cent for 1977-78, it is only 8.8 per
cent so far as the textile industry is
concerned,

SHRI LADLI MOHAN NIGAM
(Madhya Pradesh) Profitability?

SHRI KALYAN ROY: May I dis-
turb you for one minute?
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SHRI, SHIV SHANKAR: I am say-
ing this on the basis of the Reserve
Bank of India’s analysis of Company
Balance Sheets for 1977-78.

SHRI KALYAN ROY: That has
been answered by the Commerce
Minister; that you are quoting, We
know it.

SHRI SHIV SHANKAR: As I said,
two aspects I have taken cognizance
of. One is based...... .

SHRI KALYAN ROY: This per-
centage of profit is in relation to
today’s paid-up capital, which is only
10 per cent; 90 per cent is bonus
shares. It will come to 500 per
cent if you exclude the bonus shares.
(Interruptions) ,

SHRI SHIV SHANKAR: These are
the niceties, 1 agree, But what I am
trying to say is that I am not only
trying to furnish the information I
have sifted, but I am also trying to
give you information from  the
various Ministries which I have re-
ceived with reference to these pro-
ducts. The point that I am trying
to make is that various reasons have
been adduced by cost audit reports
with reference to different companies;
and the  profitability of the units
where under-utilisation has been
noticed, has also been examined
in the cost audit reports. I think
that out of 324 units examined,
under-utilisation of capacity as well
as high profitability in relation to the
capital employed is noticed only in
respect of 13 companies. If you
would like to have the categories
of these, I do not mind giving the
same. The categories of that type of
industries are: infant milk-food 1
company, Vanspati 1, Refrigerators 1,
Aluminium 3, Bulk drugs 3 Electric
fans 1, Air-conditioners 1, Electric
motors 1, Tractors 1—Total 13. Now,
actually, so far as the cost audit is
concerned, it goes on record to say
that even with reference to  most
companies, the high profitability was
due to the other activities of the

companies that they have undertaken,
Now, viewed in this context, I think
we get back to square ose. (Infer-
ruptions), T must be frank because,
in the ultimate analysis, where we
have been led by the cost audit re-
poris even with reference to 13 com-
panies is that they refer to the other
activities of these different companies
for their high profitability. Particu-
larly in respect of the companies
which are manufacturing Soda Ash,
1l am aware of the anxiety and the
anguish with which my friend has
spoken, The cost audit reports for
the year 1977-78 and 1978-79, to the
extent they have been made avail-
able, show that there is no deliberate
under-utilisation of the capacity. In
fact, the capacity utilisation in one or
two cases is mose than 100 per cent
and the units have also not made ab-
normal profits. This is what the re-
ports reveal. I would not like {0 g0 on
with reference to the other aspects.
I am confident that with his infor-
mation, coupled with the items that I
have disclosed, there should be no
difficulty to reveal the information
in the area of these items,

SHRI KALYAN ROY: Names?

SHRI SHIV SHANKAR: I have
given the items also to you. This
should satisfy the House that the
Government on their part are in no
mood in any way of operating in a
manner that the information should
be concealed from the House,

Thank you very much,

o\ srig AT Miga fama . Somweae
ST, TEAY S A AT TYAT FHRIA T AT
T gwE ¥ WA GH A G o
fragscdam QE gaa & 7
AT @ & W GA @ fF oy
ITF AEHHT gIAT & € § I ¥
AL R AZ IO I @ E | & g
Y AWl & iy § AfRT T o saer
THATH A TGH I1F AT FAT & qFay
¢ fr =7 aemfaa a7 8§ 9 & ww oy
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[*f sz wga faa]
uF HgA & AFT 17 AGAT a1 3H I
FITAT qO TH AT gAM A KA H
i@ Y ¥ AT 597 F47 97 4

¥ uF I HOET A AGT 7 B
forr wvafagt w1 oy i fear §, oo
fawrr & & 21 o, 1978 ¥ &%
FOF 17 FFfadi &1 a9 foar e
Jgq SUTET HATHIET Y F W I
F fad =T FT, & A H g ] ar
6—7 T WT a0 @ § | AfF §
7,99 F3A1 ARAT § & & fggEm
F oW FgrEW A SAeiEd &1 gwrfad
F AT T g AR Fr 56 s
=y frar &, ame S 33 AT
sy fafas seaEsl o, gam@l & 9O}
¥ gqrg g, SR ¥ S SESET BB
arely S F 39 9T T A AHAT TG
qAqT |

> qEY §, SUGWTERS WEIEd,
g9 9 agf w4 § W F gL AKX AT
A & foq | ngers faags @ g
A A e ae-gar AT gar
&Y =0T AASIET HIT FARST HY a7 qHFAT
¥\ Ffw o Qi R TS A Ay
ITE F T S AEAT &, ST wEH,
IOFT E1 I STTRT AT THHT ISAT
qeqT & T FFS I FHAT ¥ qR
HYTT T & AT I, {IL 3N F7 FITATCAC
FET HL @I g | T IR & Ig AT 9T
T | S IAFY AREG P g,
Y ITHY ST ATAT § IqH FH FH
§E, S ATE GIEHTE FT AT | IF
AW 7 @Y @ g, § T Fg agw AT
IO A FE A W g A T | .

(Interruptions)

gadty 14 faam ¥ Tsw W
(s datTta FEA) ;WA wAr K
ey, fargre v war & 7 |

JEvse-

of TSt ]igw fenw o qv wesr
AqTOT H ITH1 FEA 2-—T0F F AIE®
g9 A1 WSS | 39 a9 gad Ig &
T ¥ fF 7w qW g W

S, wmoEr asE gem 5 oAy
T AET H Y AT &IF T FT W
5T T L g wiadl w1 O R
ENTT, I Wal THEY FA9 LT O g
FfF T8 FI3 g 5 I 9TH
E-ﬁ?f % .+« (Interruptions)

ofi T giwe : FEETd O TE
’o’j‘cﬂ I ... (Interruptions)

o wEH! wiga fanw @ § Fgar
=gat g fF @ T amEr & fou sy
AT 7F FAET ATMLT | TF a7 G977 4
E & amA S 33-34 FITAT AT
FT A 56 1 F fau §a § fF 973
§ diHe, £, =41 1 GUF qAT g8
HIT ST qeq| 7 79T I T GA ATy
NF FHN fawent ¥ wew, §F Hpaex
F AT TG FeAT §, I fow W
TOAT A9 FAET 7 ;T & 9T
WA T@ fF o9 Ay 78 F
fo Feafai #1qf=a frar ar gioam
foaeft wafaai 7 o9 am FT @ &
F 1AM F gAY TN qIICAAT FY A
AT §, TE-SET W I9Eer ¥ wy
It A FATd § AW F fgi H gaF
FEATT HIT FIMT AN FT A(H FAAT
F WY @I F401 fAgl 20-25 ag
TH I & ST FT TR et
# g faware fFar &

A TF A 17 9g7 @O
F &\ F YR q9T ¥ A g
A F31, UF ao a1 § FF q@ %Y awg
& st gu o A ag wa gfa,
e a8 A F faAmr Y suw &
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FHRAT § | FA ag AN AT GAETHE TH
23T 1 F E wGAT § w9 T
g fir gefas ¥ gl @@ & W
F wiw? A 1

ot {ivq wiwT ;. §Y Fee wnfee
F o9 TCFET 2 ATHOUE & 99 U< 787 |

MiwmEA Mgn fAmm ¢ g@
I AT FEl g | WHA FE g Ga@T
TF FTOT g | Fg FAT vgar g
FTee A fashra ater @01 T ag o
Fg 999 & 99T fiF 39 argferz 3 e
F g o g anfeo 98 ghly ar
qgT FH ERIT AT IAT AGT 4T gOTT 5
Tl T | & Ag FgAT Fgar g oA aw
% JUF! @19 GH FLI | IF FF T
TEHT QST 7 IUFT F4T RN, @R F
W qIA, FEEAT & W A |
zafad § Fga7 9gar g % o9 ug §Tw
W fr ¥R g ggam ¥
T AT AT FACT § ITHT TATRTRAT
FL § AT ST T TG FAT §  IAHT
AT F%d & | fyed e e wer
FF A SER BUST | WL HWIHY
T W AT A TR w3 g A
gt @ fg=sw i g, #i A 8y
JATT | AT HECAT GATEIGT FLAT §
IFT A1 FAT ALY FAT | OATIA FAS
FIF M F | FEF I A ARH
F T agarg e wfeT A o o
A F & g TII5H LT F ;YT 9%
gET & 1 wrew w@fmw @& omar #m
g1 3.40 I AT AR HWEH F¥
R #Y g foaad 15 97 uFnss
I AMNAY § A AR F 8.40 ¥
# o fawdy § A1 =9 qAS R 1OW
FT FG | S FRE HIMEE FA AT
Fifow w33 § S9% fegme § om0 Ag
e AT WEHT T & g,
TR TEAAT FLET g | a7 diie

!

T@T AT §, FATA T ST AT g
Y T F AW F ad &, AT 9T
F AW H AW F | SI02FT gAH 1 EIATA
W HEM § 1 AT AgATag g =
A a8 & ga o wig-faad @ad
T @ & | T Y FAgE) &) a AT
AT F faham F1 Ffra FX Q2 | T8
qool A4 & | § w.T § FgAl ARG
ff o T@ wee wifezr & wmwe ®
qATH & AHA H, § qHAar g oA &
T FF a7 T A g7 a1 el gy
ST S-S A OGN qredr qS g, -
ST @1 gaTfad % el awe §
S FHfE] a1 FREE AT S
T g @A F] FH 4 FF AT- 67
9 AT | ;IS A A g fergeaa
FTHFIZ A FUAT oG9 FT-IT FT
FATE & G AT | gHAIR AR AYH
G ¥ qAT , TR & 49 & T §,
T & 49 & I 1 g Gur oy
T AT F ATH UX AT § T8 AEHTY
g7 AT FuAY (AT wQ §, vl
FIAE | IAR AT UF %7 & | I
oY G4 [T AR FCZ | ZH ARA
A oy #3775 qw & g o, wraan
& fag, wfmaa & foa faasr s
g w g, Touk fad gay wow @
g o fad s gfte fad 1 F9 8
FH G § g1 fegrgeam & i qraHy
#1 fgq 9 w@an gy | s@lao &
Y FEgaT g 6 AT 39 @l & A
FATE W AW AATEERY FI E
IAHT ATA FAT | SATTHT TS AG HLAT
Tifgw | oy #f FeaTor T S A HTHY
g9 FEr & | F IAFI IREAAT TR
AT g | IR AgA-AY At Al | F
fad T € Fgar WA g fF o=
fah a8 F¢ F (& 97 Foafal & T
AW FY TEATRT FATE ST HATERIG I FL
& i St #Y o7 9= g 5§ F
AT & ST 3H IFTL F FH F@ & HI
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[ wieet wig faae)

frg a0%F & =W @ AW A a-
SFEA I F5AT F @I § | F T Fgam
aar g ff o figem &1 gEiER
T Atqw, 9z 3F ffer 1 @ &9
AN Y &, #9 for@ o E, @Y 99 T
qafy g # §iav § 1 AR
THEISTT £F T § Ag o & AW q=
ST & | 9 aF o qeaE ®1
Tt 7 AR & ag e @ %
TH W | AT § ALY AT AT FHAT
g AN E S aiT faard & gredt
FUI&F 2aqa® Wy g7 ¥ ad
AW & S YATHET FAE | A UL
T s, AT g o § 6 3o WeY
HY T grewl 7 99 2 )

SHRI KALYAN ROY: You cannot
speak on his behalf.

= wree AgA fw - § A Saar
fos F¥ w7y o & 1 AfeT ag FEr ST
3 FF 3o dfadt 1 aeay Y 37 great
Fumr g | § faw ag FgAT gan g
fF 77 wew d s i A g & e
# &% § IEF U e & fAw oy
T FL W@ E AT A AW 39 TFR)
RATEET FT § I 9% KW o
F 8 wT @ AW §, qE qE A
9T FAIC | W [ER W Ieqed nEg H
I fRf 3 § [ v § o Froam
¥ aft g€ A9 § ol e A H
ST HRIC § I A F X N F A0
Y FAFAE E ! I9 9F qW 39
¥ 1 gL Gl FGT qd  qF AAH
FTEE FTI & o AW &7 wraar Giaw
g J9%1 AT L T F AT &1 @A
ad & faw gam & FgAn wnewr g
f& o ®7 ¥ FH I AW FT A9 QT
AT 9T & ST 5 GFC A AATRI@IY

FTWE

|

) AWRIAT AAE A (ITTTRW) ¢
siteey, ® fas oF &1 A g 9
g1 far qwg o GAT ga7 ® HAT A7
39 gua & Y 30 arfefade o ar
ey S 7 e oy Y StETe fran § S
T SRE R @ e wagk fE
Free mifefar &1 foe sfaq #@ F
% HTawT ST g § F gu 1o
o &7 TTET &1 W W @l |
afFr # 3g AT WEaT g f*

of the
industry or that individual indus-
trialist? gppT e 33’@'} FT géi@g T
2 T 3ITEE GT FIAT WX WR AW
THH qETAAT A q1 G 39 F1 feafy
gadl gy | afF g ’W H feafa ag
¥ fF {fmafre & 3% *1 agw
T AT E AL EIWN FT IR TG
T AT o JaT § 1 gATEAw qF A
FEI U TEEE T & F Ay o v
T@ER W@ g, AR &R AT
AT qTEY HY FTHR, AT T G
IRy sefeafaes ¥ 33 B @
gafafc w@r g 1+ o ssfeafae &
foa &1 & ) W@y @ § foud &
AR TS FH, G FLH AATH
TAW @ & | A T AT 498 fe
TE g & | W T g & fgm
FT FAT TQGT gar q1 ST a0 & A7
AT & feasensr fFa o @wd € S
T THT F aOF TUATT & | T S
& for g 3w W OF aga & {sfeafae
& S mad FAFHEY & 99 saner neFe
FEE | T GqIT 9ZA @ 8T A 0F
gave 31 91 & Mgd fafsa aror sy
Fufedy & g & Y sater WO I
g1 ag wwar ¥faae ¥ gma T,
AfFF g At AT A AT I F W
g & fear w1 gAR qw F OF
aga & qsftafa & S weex Afeargsm
AT wiew foe o @1 Fa § 3%

You care for the interest
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SAFATHIET FW § | %2 T gfeargsma
AR AT FfEATEATT 1t Fho GFegi

¥ urfes ¥ fgg @ g) 3 ) W W
U 3§ Wifew & fgg w1 gataft oy
g1 9T Free wfer FOE &1 wifie A8y,
STfEE 7 &L AR AT /T AR W

¥ foa # adf & avw & ot 5w gfe !
|
I

fga #1 qafafz g47q § at F1E 998 T4
g f& e anfer foe wfgza #31

SHRI KALYAN ROY: How Wil
the money come for the elections?

SHRI SHIV SHANKAR: How do
you get it?

SHRI KALYAN ROY: You know.
that.

(Interruptions)

S AAEEAT AW W AW,
gy ot ¥ gt & gzeEs § FEw
FIATE | SH FENEET T @I ¥ W99
afeFqaT gfte 1 THAE T I THierd
FRE Hifer i F1 afsaa 4= fram
SET Y 1 T ' § R FEEee
F HeaT qg IS TEI W@ | TR &S
gffe  ATAS TTRH FE,  ATIES
a7 Afeqae &, FET & fgams
AT NEFAA WL TS NIFAT FCH
FEOEOH H AT g, q IWH QW A
Faa &1 2T &, FoqAd v fe R
3w A dfeam ¥, TR A g
¥, ey w1 feg wmE fod waiaie
AT =fer AR WK FegwE w1 fed
IaY TE & o 6L S99 I3 w0 AW
qg AT GHA TEA & | Afeed &
mesaI ¥ AR 39 afiE # Aad
Wirew, seve dfFew, TR S
F fos & al 98 HTes@ud q HIA1
aifgr  FE@ES AW AT’ §
ored W Sfem ® @ F,
MNEfeqPaTr &1 7€ FC, FE a8 HAT
Tg 70 AN W G AW G | TF A

T® TEET FH AT I NfReale
F GIT & AT AN AE 9 N
2afCT g F AW a9 w4 § | e
for 7§ =0 U= ¥ 3R 99 Sifwdatar
I HET AL A TH 99 Tegax
#T TESATTT AT avg 947 FET Q1 47
Tea wa S Y siftzator g #36
Fiftreafar | uz &Y #7  #TWT g
& IEF AT q7q F & fod qare Ady
€, 9% HAT a1 @1 g¥  feusee aed
FHAT A £ | a1 Y g § s,
gAY TATE AL F IR g@T 9r F gray
A AT FAN A gAR, & FEIT
TRALY B g FT feAT w@T
q 90 g0 W T & TR o9
g A WE weefnre A ¢ qwd
T g T S S A AT AT
ST R OO gERe wATiES
IO eI FCE, AR AT F IIEE
¥ A a8 & aA 91, gufed IEa
vAfaaesr Fmifsis T ¥ - SO
gfeafas &<@, aifs a9 g1 9g 1 qEr
BV Y FT AT & ) A 9 &) I,
SIS [T, T AT L AL & FLAT
&l W qig & uifweafar ¥ g gy
T f7 foee o Tt @1 F9 ay
AT ERT | Zafd § #er S § faea
TR {F 98 FUAT JUF FL0ET, TR
3% frari ¥ g0 5 &, 9 A
9T F IS | UE AF aAT gE § A
T FEI A T2 Tq4d TG 7 I A
F BRFX AW FER AFfEE #@R
T fam § 3@ hEd weEdr ¥ e
FE | FRe wfer fur gfkas
F H ARt HiE fgwEw ag g

Trfew, sk g9 ¥ woa feAi-
6o EATIHAWHI g & | @ W9

TS T FIR FF &1 | STELAA SFNT
F1 77q Feier wa Fifora ) fopdt 5 o0 7
A& # 5 SREe w1 A9
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[ "z s wEr]

fefier g 1 F18 T TR § 1 |
gaae e ¥ fe@ & oA & o
qIq IGF FAGS(OAS T@d  qfwT
Feciafaeed & fgd #1 S &7 fgg
Fg T IW T TAAG FT H HIfAA
Rq AT | g Eg |

SHRI SHIV SHANKAR: Mr. Vice-
Chairman, Sir, so far as the attitude
of the Government is concerned, I
have explained it in detail. The issue
is with reference to revealing the in-
formation based on cost audit. Of
course, as I said, perhaps we should
not have delayed so much in taking
a decision, as we have done, but per-
sonally 1 feel that the relevant in-
formation which does not affect the
industry and its technicalities, that
part of the information, should not
be withheld from the nation and the
House. Particularly, if it is a case
where a particular industry is trying
to create a problem vis<g-vis the
common people, it is better that the
matter is to be squarely faced by the
nation itself., It is keeping in view
this objective that I have given cer-
tain items. I deo not say that they
are wholly exhaustive, I would deem
them as illustrative. It is possible
that there may be some other items
which may not have been categorised
by me, but which will be within the
parameters that 1 have laid down
and if such information is sought, it
is not only desirbale, but absolutely

GMGIPMRND—RSI—1451RS—14-3-8: —54%d

necessary that that information jg dis-
closed.

SHRI KALYAN ROY: Unit-wise.

SHRI SHIV SHANKAR: That is
why I have given the broad parame-
ters. I think this aspect should allay
the misgivings that some of the hon.
Memberg had. And I do not like to
commit more than what I have al-
ready stated, put I also feel I should,
go on record that sometimes it be-
comes necessary, in the public
interest, to disclose the information
also so that the people at large
should not be affected, or at least the
concern of the industry should not
take undue advantage of the situa-
tion, Many other aspects, which have

" been dealt with. ..

THE VICE-CHAIRMAN  (SHRI
BISHAMBHAR NATH PANDE): You
have already answered.

SHRI SHIV SHANKAR: I would
not like to repeat them, I thank the
hon. Members who have participated
in this giscussion,

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): The
House is now adjourned to meet
again at 11.00 aM. on Monday, the
15th December, 1980.

The House then adjourned
at five minutes past six
of the clock till eleven of
the clock on Monday, the
15th December, 1980.



